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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

on 	ir • .K. r3se, Learned Senior Ste ditg Counsel 

for the Union of India), the prayer of the 

eleven applicn ts (to prosecute this 0.A. 

joiritly)is a11oed;subject to payment of -in 

idditi nal =ount of R. 500/- in shape of 

Ii/3:nk )raft. 

Xi r,Mohflty,Lafle3 Counsel for the 

Ai)licfltS, 91,21Lts 
that he has already 

iaosited the 3mcunt.Ifl this vieY 	the 

matter , this Original AppliCdtl0fl No.1326 

of 2003 be confined in respect of Applicant 

No.l and searate Original Application 

numbers be assigned,f or the statistiCIl 

purposessifl respect of AppliCant NOS.2 to 11. 

M.A.NO .j09/2003 is accordingly 

allowed. 	 I --- 

J4CIAL) 

: T 	31.12 .2003. 

Applicants 1]. in rttbe r1n ave claimed 

that they were engaged as casual Labourers 

under the RespondentS in TeleCom Departfleflt 

of Governeflt of India.It is their case that 

whilo taking steps to ragularise the left-

out casual Labourers, the cases of the 

p1icafltS have not received due considera 

tjon(Qf the sponcents)aiscrimit0nilY 

2. 	It appears from Annexure_/3,ddted 

15.10.2003 of the oriinal Application that 

it hs already been decided to regularise 

fe 	left-oUt casual labourers .lt appearS 

that out of 1437 casual Labourers identified 



only 455 Casual Labourers are going to be regularised; 

for which their Bjo-datas were called fcr(under Annx.3 

dated 15.10.2003)to be furnished by 31.10.2003.Taking 

clue from this Mr.MOhanty,Learfled Counsel appearing 

for the jpplicants,stateS that expeditious steps are 

being takmn to regularise 455 Casual Labourers by 

un-justly ignoring the cases of the AppliCaflts;WhO 

hve pldced on record few materials to substantiate 

their cases as made out in this Orijinal AppliCation 

under section 19 of the Administrative Tribunals Act, 

1985. 

3. 	It is.  also the case of the Applicants that they 

have represented to the authorities for redressal of 

their grievances and that,without paying any heed to 

their grievances,expeditioUs steps are being taken 

surreptitiously to regularise a few Casual LabUrOrS. 

TO state in nut-shell, grcsS mala-fides have been 

alleged in this case. 

4 • 	in the aforesaid premises,with cut waisting any 

time to examine each of the cases of Applicants, this 

case is hereby disposed of requiring the Respndents 

to exnirie (and,if required by re_exrnining)the cases 

of each of the Applicants herein(eVefl by giving them 

personal hearing with reference to records)bef ore 

proceeding to regularise any of the left-out Casual 

LabJurers list of which was enclosed to nnexure-2, 



Mr.Arlup Kumar Bose,Learrled senior standing Counsel 

on whom a copy of this original Application has ben 

served. \! 

WICIL) 

1~ 

dated ().10.2003.It is,however,made clear that 

without examining(re_exmining)the cases of each 

of the Applicants and intimating them the result 

thereof;the gespondents should nt give any fina- 

lity to the matter relating to regularisition of 

left-out Casual Labourers. 

5. 	!ji th the afo aid obs ervati ons and directions 

this case is disposed of;by granting liberty to each 

of the jpp1icants to furnish details(including all 

/ 

	

	 details as required in the bio-data under Anrlexure-1 

dated 15.10.22003) abcut themselves(to the Respondents) 

V in order to substantiate their own cases,inshape of 

copies ). 
/ 

rpre3efltatofl by ui.vi.uu.nu  cupJ. 	UL this 

/ 	
order to the Respondents, a1onjwith copies of the 

and free copies of this order be given to 

learned Counsel appeariig for the applicant and to 
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